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gifeaht 3T FTAFH FAT=IT HATAT

7% feett, 11 AT, 2026

a1.#1..171(31). —rsgafa wfEram F aq=aa 309 F TiqE g Tacd AiFadt H AN Fd U AT A
qiferhia ot (97w, 2016, T 39 a1at & FarT sfeeria wed gu e UE STfesmeor § a5t 36T 797 8 oo1am e &7
T forar T §, Meforfea e 9= 8, st

1. Tferey AT 3= TR — (F) = Rt & wfereq Jmm ared aiferd =t =, 2026 21

(@) T TSI | THRT g il A & T3 g |

2. qRTST — =9 At §, St a o " & sreger sufera T 287, -
(F)  “wE s IR & T qERT FT AT ST wTAERT FATaaT 2T A g
(@) AR & A FAT AAN ST )

(M  “Fwri e @@, Rt e gk i Ryni s g & o sqaEr
N7 2R et ot ooft § srmen: adr=fa, qfeseon, spfcas =9 Aoft sraEr sl S99 ==
T 9T fa=me v & forw wisa atafat 7 2;

(=) wded () 7= & e 3 7 aftafoa w7 7w, =g TArdY 21 sturar sreareh 2, srfasa 2;

1746 G1/2026 (1)
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“Hrifeh T F FAS a9 FT qgr 9 T FAS7ar gy, & & wris sie gfereor G, awa
e % faAisw 31 S9at, 2019 F FATAT 199 §4T 36039/1/2019-F7. (meeqorn) § i 2,
orer rer-aa o wentera BT I 2;

LHIT” H e qERTE AT 2;
“oft” T ferm 3 % sufaaw (1) § AfAfEs aftet st g;
“HATeR” & Afeehl sfiT Ty FTaieaae HATAT, T LRI AT &,

‘v =T 0" F7 92T S T TASIAT § ST HHE SHT qireqor A, aa qaewe F A 8
fordae, 1993 & FTATa AT HeaT 36012/22/93-F7. (TeHdr) # feiia g, v awg-aw7 12
Foriere BT T g

“Freft oft 2ot ¥ o<y § fafie §ar & ooft & s=f@a S % weama 37 9oft § it 7% Fa i @ty
s 3 Aftafora T safer sfea 2 -

(1) ST w4 ¥ @i 99T % JisgEr AfawEt & a7 § aiSdr & G660 e § W
T

(i) O srater foraeh 0 AT 7 39 A H 9T €707 AT 2, T AAH1T T 2 AT T
Fhegl O | UH 92 T €707 FIA 6 (o0 ITAe 7 LT 27 |

“SIEAT” T = et i "o ST At g

ST ST S ST SR 6 A orf 26 S 3 W 6 AT ¥ A9 366 ¥ @
(24) i (25) # fam am ; i

“FAT T T wiferr Far ST e anan [, 1320, AT 1 F9w, 1961 F siava BFar
T g i fored Far # s =it anfae & s &1

3. A, s e ol SR RfEe — (1) a1 % R aftwt § aftafw wder (538) 1, 5 16 6
AT Y I 2 A7 Hicad § wq¢, F1= &1 T qIierah # [iaE qaw g, F90qQ: -
qTfersT
B | goff, 73 FET AAT AENT 6 AAR dadT Afeaq § | TNH qai i "ear
9. | '=|7T
(1) (2) (3) (4)
1| ofid TUTT ETAS9TH 01
¥ 17, aa+ Afes: =. 2,25,000/-
2 | YA werEEE Ay + (TATST +) AT/ T TICTRIT TATEHTT 04
=T 16, Faw AfEF: . 2,05,400- 2,24,400/-
3 | Sgax wemEE Soft (Tarsh) AT AETHaers/ aiy FifeThia 22
= 15, 3 AT =, 1,82,200- 2,24,100/- AR
4 | afts wamatas At (TETs) ST T/ HfeafiT qeres 143
¥ 14, 9a+ Afe: =. 1,44,200- 2,18,200/-
5 | sl = Aft (TrowTest) faer/ sroe Aiferhi aargH
¥ 13, 9a+ Afesm: =. 1,23,100- 2,15,900/- 190
6 | s weratE Svi (Ssh) T Teorh/ HH WA qerghiT
T 12, 3 qfEF: . 78,800- 2,09,200/-
7 | afts v e (wadE) 37 fAerd/ 37 Fifems aargsr 206
=T 11, Fa A . 67,700- 2,08,700/-
8 | wF W IgawH (FATH) T (HEorh/ werre wifeahrT 298
=7 10, Fa A ®. 56,100- 1,77,500/- AP
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i
B | Jofy, 73 FT AT G F AR A7 Afeww § | TAH =T At qE_T
LH. | '\
(1) ) ®3) (4)
9  fam (Rerd) 70
A 934

foroqoft 1: ofref Sroft 3 srferery, Aifeet siiv Frdwy FrafeaaT @=mag & ata & e w07 (feoqeft 2: 39+
A & wa7-13 § 'srpfoas == ooft' § srfgrrrfant v dear davt & afvg =2 st (sraiq aa= afer § w211
Y U SUT F IF) o G TIA9d qh S SR et il G0 a1 § FS gl Ael gt e HiAs Tematas
uft (FqT-12) 3T AFfcas 2 Avft (Fa2-13) # srfarartiat £ wer dwear wAy yerataes Joft § suersy g2 £
Tt & e At T

(2) It (1) § AfRa T a1 & gra gu of, st e arfeer -

(F)  FHEI-THT UL FHS U G0 GawT a9/ var == FAAanr gy it et gy & oaqem,
Tt it & =2t 9=t it TfeFa Se, IeATH 99T o9qq i § T § UH 9Radd #7996,
ST 9 AFeTF THE |

(@) AR AT qLHT % (o §31a, 27 A9 (S @0 81) T9T AT i Troveqor foramT & qereef 4,
AT § UH Ug (IT-TA79 (1) § 70 T=0 FT STEHL) AT FT TR g ST TAST, AU, TTTHTT TAT
FTIATIS Ta | qaT | ATHT T&T % A g, dATa1 I9-f4279 (1) # antorer et oz &1 Jar &
FIETHT T THA 3 |

(@ ST F g &, T srfaer &, e ug @ (@) F siaviq |9ar | gieatord AT g, el aear
H AT ATTerRTe aHar |, ST 3= gl Fataa Avft § < #7 9%d g 3 avF gy a93-99g
T ST TR0 T St ST e ent o SIHT UH Auit § IEeht atvgar Had Y 996 3 |

(3) FY THT A9 H Fded g 92 g & forw wdt & agfa, 3w €7 g dfers srgar sqg=1-1 § AfEe
AAT BT |

(4) FaT % fatsre AT § qr=fa a2 steartat i e % o =mas Jeear a7 aqaEt-1 § [fEe aqaw
BT 3T AT-FHTATHE FI9 AT FT e A= 1-11 (7) § e e grm |

(5) Franfi st afaf, frant sarfEror affT s Franfe shfEr ataf & =@ sgEt- 8§ qEe
ATATE BT |

(6) LA o AT Homerat srorar famn § 947 & wdey Tai &7 Far aqag=1-1V # [ sqamw grm |

4, e g5=7 — (1) Feforfea =t #ar % gae g, aaiq-

(F) = AFH0F AR g i AT R AT Fiter g4t & At afort § i s o7 seEr
TREUTTEFHTY 9% SIET 98 G101 FTA aTel HISET ATARAT 1 39 FFHT % fasia 21 9a1 ¥ =Ih
ERIERIEEERC e i e

(@) w5 & s ST 9l 0T A =t |

(2) Ut (1) % @< (F) § e =xftr, 37 9% ang aqi=a 4o #§ 947 % 9267 a9 = |

(3) It (1) * @< (T) § i<y =73fth =7 At % aia st e & ae & 39 9 ang agid oot
AT o FET I ST0 |

(4) gufaaw (1) § Ffde Gl sfger § =7 et F anp g9 & @, |@6tea aggam aftet § £ 7€ Fata
AT, FEAT, TR, @i, SEiad 799 Aot i spforsd 39EE % v & o sew #ar ® = # [
ST

5. AT T W TExaTd — e 3 7 fetfia e sreme Bt oft ooft § =@ ue Feferfea afer & s s,
ERIGH

18




4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

(F) D FET IqAAE § w=E gtaed R, sagE-1 9 gt e segEm s g srats fi
ST ATet T ot  Areaw & &reft et 517 93y S,

(@)  FEY T qaau § g=e gtaerd R, saaEt-Il #§ [fE st aiferdie e & g9t
STTEraRTIAT § & qarefd gIar ALl STus;

(M) FET A I THT AAHI 3T I UL (oA 73 Aoft (Fae-13) i wrewe) F wat a2 fAgfe,
ATl B Feta =aw sgs a7 37 Saqg= -1l (FW-F) % dqETe Tted Eranfi st afat
FTRT AITHT ~ATH AEH AT ATl STSAT FATTAVT & SATHRTAT H & TS GIT 0T STTUI;

()  AFfCT® FAT A0 F SAferawreAt i FEih sqa=i-l (F) § [aiia afsar # s 97§ o,
ST ST - (FTT-T) % STETE 36 YA o forg wted faramia st afaf it seqia o sTgnar
F AL 2T |

6. Fpfea® ST — (1) FgAT-1I (A=) 7 A Te i e afafa & seqfaat o & % & afoe
(ST TATHIAF A TF) H 977 ATHFTRAT FT AFicas I9AT T2 g1 S0

TR AT TRET T5T F T FET F ATLATT TLATHIAE TAT % ATAFET Hl a9 Afead § f@Afqe oaq wq¢ arer et
fafore ooft o= e & GaTa FoFarT STTaT &, 97 FET F 39 ST o STfET S Y a9 srerar 39w st Aty § i e o
T 39 faforg Soft § uarad Ag! (63T 3T §, Sve aHT-THT ¥ HeTad HTTHE ST TTAeq07 foramT & ST & 9T,
vz ® 39 faforg Joft § Wt wemata Far & ATIFET i qardt i Ofr F srepfoas e 9% a8t Joft yare G
STOATT |

(2) ST ToF FEERTT EIT 36 HTH § ST el oY Aaen # fertfa frar wam g, Meatfa amar aeee s "ar
F foreft farforg oaer v o= 39 & forw “s=mr afgd gerafa amest atga gt e siw o, st &1 37 aaaame
TSI T & [oIT BRI % 8T T FLAT g7 |

(3) AT ITAT VI HXA o [oIT It q1=7aT HeTRa Fa g FaT & ATTHRAT F7 “q=° FHTTHE R

(F)  FAT F gA9r Aot (FAY T aqae) § @er adft G g sfemiat ¥ dey §, s av swad ®
JTE FT AT T FHH TR TeAT sariorg it e o Rreres areaw § 3w #ar # g o
AT 3T T2 & ATl H, “S=° qgr T, F9d et St w107 | srferapry Afafsa 7 fBFam @ 2r &
Tz freT stferarry &1 srfafsa T Stmar g, a1 S i &1 39 AfIwat & ‘9= % 919 /450
SITUATT fSreeh |72 IEehT agar a =l T §;

(@)  TErETd g HAT o A9 A (FAY 0T a9 #§ 9ot R T sttt F e #, 9= oy
it FoFw T srferRTiRat 1 9= g, ek |rer SRt Ffmar #r St ST §iY are F At F,
“T” AT T, T ATHRTLT 7 TRt AT Fwreor & srfafSa 7 fram mar g i afe et st v
Ffafea T SITaT g, 7 39 ATERTE T I SATEHRTAT o “S=7 % AT {IAT AT oreeh 9127 3Tt
Figar ax it i T |

7. TRRETeT — (1) FEY 0T FqaaTT Href¥ Tt srorar Tt g @97 § Fwh S sferery a7 a9 6T Tater &
forg wfvefer o2 <z,

TR HaT (A ITTERTET Jante g aHT-THT 9¥ ST S9N & T TeTeT Aafe 7 a7 96T &

g Ag 37 o aivefter smater agr #7 #rE e, et aftedtar safa & a9 g % 9eard, AT e
TETE % HTae o foram STumT s T oy S 3 ey afga | e srfaenry #r 3<% srater & fiaw forfaa 7 o dgfE
AT SITUATT |

(2) afeeTeT srafer starar 3o et faeaTe & @ g 9, Ffw srfarard s st fRgfte & fore Sugs e sran
g, T SH THT-99T 97 AT LT A9l & FqaTe a7 AT -1 (ART-9) % a1 Tfod farwmfia gfewor afaf
FT FEaT o e a¥ T F forg e R Strow |

(3) FoTIRATY, THETAT T STty sr2ram 3Eaht faeaTiid sater ¥ avaw it ag 7 g o e srfasrrdr wamdt At

T AT Tt &, A7 ALRT TATIEAT IH ATHRT Hl HATHH STTAT GaT | IHT HAh & @ IHH FIT 7T 92 97
gfaatdd FT Thdt 2 |
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(4) ofETeT T AT STaT IHHT [AFATIT AT o ZLTA, TLHTT G AFATIAT & srafera UF qfereror ofiv srqaer
TSR] | AT o 3 UHT qLrerslt srerar advervn (Sraeh siavta fZar adrer «ff g), SE7 a8 9 99, &I 307
FLA T TIATEAT F HATTSTTE & F TEIF g 6T o T Tl ¢ |

(5) qRETAT & HETAT ST ATHAT % Hag §, TH HAT o6 TGET ALY G 39 qag § qHI-H0T 9T AT A0t
EGSREIRRIE SRR

8. FREar - (1) =7 =Wl F AR S 9% 4T F gl it qae atvgar, =9 FaEt F 9ny g A [_fr a g
et s gafera St & arver afvgar gnf:

TTeq ATS FAT o TRt Taer it afsar = FaHt & an § 1@ [Sgiig a8t i T g 91 98 aH g 9T -997 97
ST AT "aeft arTe eent F AETe At i st

(2) =4 F=HT & AL g At [t 3 Sueia &ar & fatse Afvrt § e st S afmar, a9a-a9g a7 =0T
LRI G AT T 1w afgar weedft ararer smaert storar sqeent & dqare Heifa it st |

9. et it sy o — AT § Frew srferer e sterar e & w27 oft far we o st g

10. fA<gar - ag =,
F) o ve e & S afa srerar St ot stfaa g, fBarg frar € srar e & a@f@er i g;
EREN
(@) e e afa starEr ae T F Sshfad w@d gu Bl ovg =ixe & e e € serat fHare i |@fear
#¥ 8, Tar § fAgfe &1 urr 98 g
T ATS T FLRT & I8 Gq 7 & var fFae uh ot o Garg & o= qaant @ an) s &t e
AT T T UET A o o e sere 8 9 a8 U =AiRE 1 o R 3 yadd | ge 3 it
1. AT WA — I THAT ¥ Jrara ek forw = [t § 1S wraem= 78t By 73w €, &47 & sttt £
AT o7 dgl gIRIT STET o THT-THT UL HFGT AR & THH L& 6 ATARAT 9T AR Zradl & |

12. a9 wxa it arfe — STt T it 7g T § 05 Ut FAT sraeTs srray 9= 8, g1 98 Saer gy a v
I o0 ST 7207 g Seg forferd & ot ek T ST o 9erHel &, freft a7 sreram wast o =il & dae | 39 At
= Torelt ST &7 ge T FHT |

13. d=e: =7 et & e geeft 7t S ¥y 33ar 8, ar SaeT iy are g B Sros |

14. =AY - =7 It it 2 a1a aggi=a i, St st s s aw, qad e o7 o
9 st & =Afra & T = gae § 9HT-a8T 9% 91T G ST a9l & a1 Suferd sieequr, Arg-ear &
Ze o o= RAmal 9% AT T2 STe T |

AT - |
[+@ 7w 3(3) vH 5]
T A1 AT AT GT AT TIAARTT I8 3F A1eqq T q41 F w8 a0y Jaaar § deft wff

1. AT % FAY O AqTATT 6 Tal 9T HeT AT SATRT F1T A= Get FIaaR areqr (5o 39 sqg=1 §
“qEYeAT” FET STTUAT) F TROTTH 3 ST 92 it STusfy |

2. 9ET § gRAdT ST w1 erefi A AR A wE ATIE T8l 99w, S aF 6 G, aeawmdra
ST 3 & 1, T a1 § §q€ 7 &1 970 % srvredt qar # gl & fom aft e 8 30w ¢ |

3. Tt ot OF srwreff &1 Far § e T8 oy S, S e gy Mt et adaer F aurq vy
AT T ATE TATEeT | F U7 70 377 Rt U8 Araiee sr9&r ariiyd a9 § q6 9 9747 900, S 96T
& FAAL % [Hagd § qTeT IcTo FT TFhaT af |

4. o HAT.- PE T TEHEAT ARG AT SATOIAT 3T aG 6 0 AN G SATe = & u% sreeft & oy ~gaw
21 ag AT Aterwad 30 a9 & ATF A5l AT ATRU

5. e srgard.- srereff & o
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(%)

(=)

et wrerar T FeafaenerT sterat geam & BT ot B § s i =B, e Retetaa <
AT FTEhT STIAT ATV TR STTAT AT ATCAAT H & Fheft Uah ororar off e § & 7 F 77
MERERREREIREEE IR RET
et ATeraT s e faemer storar ST & |ifeeht s9ar Ior | srrar Ay diteant
H wrETas =T
feoquft:- T srexeff, ST Frs Ot o TheT ¥ A 2, quAr 3 arer F, e o<l S uw ¥ g e § dsA *
forT arer g1 ST, | = o ¥ oI streed #¥ gad § oY UH VAT, S =T ur i, & off 9drer §
AT g1 T SIA T ST STTURMT, foheq I Tarer ST= e ATAT ST 3T =9 ord & sreefier w2 & 7t ag aher
IAOT e /T THTOT TATHAT 975 3T T T | TLHAT IEA I % TLETT & /I F Ha< Ieqa qal Far g, ar
TH TA9T T HTET A SAT09T |

6. ULAT H WA & o ITHIEATT FT ITIar AT ARAAT F AT H AT w7 Ao sifaw g shw e oft
IFHTEAT T, TS AT ST WeeT STHTOT 957 ST Aal 367 3T 8, AT § Ja9r Agl &F7 Srua |

AT Il
[ fRw 3(4) U4 5]
ST Ty & 3 Rl S & adret st £ faf F R o odE de

FAE, | TM F| A R IER | MR W e F & o) ey F R S o5 F dar
T AqAT FI7
T
ERRE]
(1) (2) (3) (4) (5)
1. of g Tt BT ERE IFAT TATHAF Av{T+ F ATTFET R 37 2off § v
7 Y T Far fr
2 zj"“ L ek T TemaRE Aot % o it R o Anft #
St + e 9 i St T £ 2
3 IFAT T g ERC Fivg werrara Aoft & U sfaerdy Sregia 39 Joft § fiF
ERIKIRET T i Frafia Far f 2, oquEr g F A F e W
Aoft agie a9 &t f&r € 2 s v av i et
AT T Forreras Joft § o7 v 2v |
4 | 3w TreA T gIT T g warm e 2oft F st v =a Aoft § s a9
EEIEIEED # ot =T & 21, e afors == aofy § fr 1
At e, P T 21, T 31 e A A
g A9 T [Aatea Far &t gr, Sred wEg veratas Joft
H =< Ay #T Ftaa gar anfee gr (srfcas =g+ 9oft
H ¥ T2 74T 7fq) |
5. jff@ M E | AP TEPT ST 3 AT ST T it i
Sufy £ Rt s fir an)
6. Fg gwT | T ERL FHAY THT ATHT % AT Sregia 39 2vft & =31¢ a9
FaAIE | FET EERIEsKEIEIR
7. | FEAGHAT | () oot F (F) TAST | (F) TTTA—| & e &1 & s ger st 1 st
TITAT | ofyefy e gy | ey el T et TR TR T W A |
fferat & 50 . ‘
- (@) srefesr giferfia JaT F a7 F aAfeswriat &

et g gt 5a aoft & ot= a it Fafaa = i
gl




[WTT [I—=TE 3(i)] FTLT T (ST STETTLO0 7
FAE, | TM F| A R IER | TR W | e F & s iy F R = a$F dar
am MY FIT
T
&P
(1) 2) 3) (4) (%)
feroquft: == M=t & ygw g uR aaw &fem w7 §
(@) 2o d | (@) T | efieresr wiferh du & e Rt e O O
TR g T 7 ATl AT srfarr et & #ag § garefa &
ff=prt =71 50 for oA FaT 9 ad gt |
gfaera

froqoft 1:; afie awa Faaw= & veefa F oo w4y guy aqaae § afdertat ft awear gfiogar s @i
sfereror foramT o fRemAgert & sETe a7 fi st

feoqeft 2: St FfAs srfarardy, Segier T T=raT sterar qr=rar Far @ w2 i 8, 378 =i forw = G
ST TET 2, I8 A srferawrdy 3 way & oft = 3 stro, oiq a8 a9 St 39 g0 A T g AerET arerar
AT, T AT VY ST8eh AT TTAAT AT F A & ATF A7qaT a1 a9, 7 A7 7 g1, 7 F7 7 21 37 [regi o
T s sfaawiat afgd g THT dEF Sar Ir=aT 36T U8 8 W F A1 g, J9T I==Aa¥ At § Jrefa
orw oy afvefteat 7 srafer TRAarE® T FC AT af |

et -1l (F)
A& o 3(4) F 5]
Faw, |FMTATAR | i hrTah T TREE | oy ¥ R e ¥ e o) _maw olw dar
T q¥Er
AT AU
KA
(1) (2) (3) (4) (5)
1. oI FAF | IULHAT & A | T=A HAY TATHAF AT % F stfewry Rregi+ sq v
Srofy FEaT F AU FT 1 =T T 4T F Hagd a9 | =39 G g,
(TAuETEst) | o A Sy o 3 o av F are F ag F i

ST fSrerer e 9% JaEew v 9t i T o,
EREN

FAg TomatAE Foft F F sferwrr Rregiv w4y
T ITTATT T TR o HTETH F 4T H J397
T 2 s Sreegiv avg ad & Mated & @
T AT &, et ot 39 a9 | Ay ot e
ATAFTET T TATHTEST 92 o= oo S fir
oty =7 a7 # a9g-F § TRra AT T3 o |
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gt -111
W=
[@ fAw 3(5) vH 5]
T giferhiT §a97 # g=fa F g9y ¥ =R Fu o F o v o= gy i @@=
FHG . Sufy R mefa afafy f g
(1) (2) 3)
1. AT AT qaT T ST | 1, semer SroaT A, 6 AE AT AAT - e
SeTTE AT A+ 7 of i § wgratd | o s, sifery A AR AT
HATAT gty
3. ¥, 99 Ud TSR HATAT
: TEET
2. Wﬁﬁ?@ﬂ@m%m 1. FLTET AAAT qGHT, T AT AT AT s Fege
EEIRIEED IFAT TATHAE o _
Srofte 3 T2 | ZHﬁHHTMﬁTWW
AT . TEeT
3. YT WETHaeH, Hiemal it Faad
FATAIAT HATAT R
3. AT mﬂ HAT F AT | 1. sreareq sroraT HEET, HE S0F GAT AT eI
EEIEIEED SR MIIEED o _
S0t 3 R | ZWWWWW
EICR) | TEeT
3. WU WTHQer®, difeasl v wEFwd
FATeATT GATAT p—
4. WmﬁﬁﬂE%W 1. FETET AT TIET, H AT JAT AT e
EEIEIEED FEIEIEED .
Sroft & R | ZWWW@TWW
EICR) | TEET
3. YT WEIHQH, HifeTshl T Frawd
FATeATT GATAT R
4. afvgaw wgETRReE/ WU HieTher
TATEHIY, TIeThT T FEAFH  FHATEIA
LEIER] - He
5, RIRCIR] mﬁ?&;ﬁﬂ AT F AT | 1. sreqer FUAT HEET, HH AF FaT AT - SeeT
THT TG T FHAS  T9HAH .
Soft 3 | ZWWWWW
AT | TEET
3. YoM HETHaeF, Hifemdt i Fraad
4. T A AogaT S atg oA quwe,
EUEERRERINAE IR R IE SR DR E ISR N




[WTT II—&TE 3(i)] T T TSI 2 AT
Y. ayufy s N afafe f =
6. AT HCTHT 847 & HAvS | 1, gy, wifegdy @ FEFT F@iEmT O aee

SRR EEE IR NG RS- R L e E—

FATHT H TRrEi |

2. TUTT AR, ATl A7 FR . gy
FATAIAT HATAT
3. WETHarF/ TU HETHT HATHT,

TqITAT T FTAHT FTATa T HATAT A
4 FI A= qAAAT GHFA, TH AT TS
HATAT

. qEET

el AT §a1 F AAT | 1, sremer srora qed, 5 A0 qa1 AAT . 3eTE
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TLH | HATO TohT ST TaaT gl

[FT. 7. 11011/01/2018-3TEUHUH]

MINISTRY OF STATISTICS AND PROGRAMME IMPLEMENTATION

NOTIFICATION
New Delhi, the 11th of March, 2026
G.S.R. 171(E).—In exercise of the powers conferred by the proviso to article 309 of the Constitution, and in

supersession of the Indian Statistical Service Rules, 2016, except as respects things done or omitted to be done before

such supersession, the President hereby makes the following rules, namely: -

1.

Short title and commencement.- (1) These rules may be called the Indian Statistical Service Rules, 2026.
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2) They shall come into force on the date of their publication in the Official Gazette.
2. Definition.- In these rules, unless the context otherwise requires, -
a) “Cadre Controlling Authority” means the Ministry of Statistics and Programme Implementation,
4 y ry g p
Government of India;

(b) “Commission” means the Union Public Service Commission;

(c) “Departmental Promotion Committee”, “Departmental Confirmation Committee” and “Departmental
Screening Committee” means the Committees constituted to consider promotion, confirmation and grant of
Non-Functional Selection Grade or Non-Functional Upgradation, respectively, in any of the grades as indicated
in Schedule I11;

(d) “duty post” means any of the posts, whether temporary or permanent, specified in rule 3;

e) “economically weaker sections” shall have the same meaning and applicability as laid down in the Office
y g pp y
Memorandum No. 36039/1/2019- Estt(Res) dated the 31% January, 2019, of the Department of Personnel and
Training, Government of India, as amended from time to time;

() “Government” means the Central Government;

(g) “grade” means any of the grades specified in sub-rule (1) of rule 3;

(h) “Ministry” means the Ministry of Statistics and Programme Implementation, Government of India;

(i) “Other Backward Classes” shall have the same meaning and applicability as laid down in the Office
Memorandum No. 36012/22/93-Estt(SCT) dated the 8" September, 1993, of the Department of Personnel and
Training, Government of India, as amended from time to time;

() “regular service in relation to any grade” means the period of service in that grade rendered after selection
to the grade and includes any period-

(i) taken into account for the purpose of seniority in the case of existing officers of the Service referred to in
rule 4;

(il) during which an officer shall have held a post in that grade but for being on leave or otherwise not being
available for holding such posts;

(k) “Schedule” means a Schedule appended to these rules;

(1) “Scheduled Castes” and “Scheduled Tribes” shall have the meanings respectively assigned to them in
clauses (24) and (25) of article 366 of the Constitution of India; and

(m) “Service” means the Indian Statistical Service constituted vide G.S.R. 1320, dated 1% November, 1961
consisting of persons appointed to the Service.

. rade, authorised strength and its review.- e duty posts included 1n various grades of the Service, the
3 Grad horised gth and i i (1) The duty p included i ious grades of the Service, th
number of the said posts and level in the pay matrix attached thereto, shall be as specified in the Table below, namely:-

Table
SI. No. | Grade, level in pay matrix as per 7% Name of the post Number of
Central Pay Commission posts
M @) 3) @)
1. Apex Principal Director General 01

Level 17, Pay Matrix: Rs. 2,25,000/-

2. Higher Administrative Grade plus (HAG | Director General/ Principal | 04
Plus) Statistical Adviser.
Level 16, Pay Matrix: Rs. 2,05,400-
2,24,400/-
3. Higher Administrative Grade (HAG) Additional Director General/ Senior | 22
Statistical Adviser.

Level 15, Pay Matrix: Rs. 1,82,200-
2,24,100/-
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4. Senior Administrative Grade (SAG) Deputy Director General/ Statistical | 143
Level 14, Pay Matrix: Rs. 1,44,200- Adviser.
2,18,200/-

5. Non-Functional Selection Grade (NFSG) Director/  Additional  Statistical
Level 13, Pay Matrix: Rs. 123,100- | “dViser 190
2,15,900/-

6. Junior Administrative Grade (JAG) Joint Director/ Joint Statistical
Level 12, Pay Matrix: Rs. 78,800~ 2,09,200/- | “dViser

7. Senior Time Scale (STS) Deputy Director/ Deputy Statistical | 206
Level 11, Pay Matrix: Rs. 67,700~ 2,08,700/- | “dViser

8. Junior Time Scale (JTS) Assistant Director/ Assistant | 298
Level 10, Pay Matrix: Rs. 56,100~ 1,77,500/- | Statistical Adviser.

9. Reserve. 70

Total 934

Note 1: The officer in the Apex grade shall report to the Secretary of the Ministry.

Note 2: The number of officers in Non-Functional Selection Grade in level-13 in the pay matrix shall be restricted
to thirty per cent of senior duty posts (that is posts in level-11 and above in the pay matrix) in the cadre and there
shall be no increase in the overall strength of the cadre and the combined number of officers in Junior Administrative
Grade (Level-12) and the Non-Functional Selection Grade (level-13) shall not exceed the number of posts available
in the Junior Administrative Grade.

(2) Notwithstanding anything contained in sub-rule (1), the Cadre Controlling Authority may-

(a) from time to time make such alteration in the authorised strength, name of the post and level in the pay matrix
of the duty posts in various grades as it may deem necessary, in accordance with the established procedure as
laid down by the Department of Personnel and Training and / or Department of Expenditure from time to time,

(b) in consultation with the Commission and the Government in the Ministry of Finance, Department of
Expenditure (where applicable) and Department of Personnel and Training, include in the Service such posts
(other than those included in sub-rule (1)) as may be equivalent to the posts included in the service in status,
grades, scales of pay and professional context, or exclude from the service any posts included in sub-rule (1).

(¢) in consultation with the Commission, appoint an officer whose post is included in the Service under clause (b)
to the appropriate grade in temporary capacity or in a substantive capacity as it may deem fit, and fix his
seniority in such a grade in accordance with the orders and instructions issued by the Government from time
to time.

3) The method of recruitment, age limit and educational qualifications for appointment to duty post in the Junior
Time Scale shall be as specified in Schedule-I.

@) The minimum qualifying service for appointment of officers on promotion to posts in the various grades of the
Service shall be as specified in Schedule-II and grant of Non-Functional Selection Grade shall be as specified in
Schedule-II (A).

&) The composition of the Departmental Promotion Committee, Departmental Confirmation Committee and the
Departmental Screening Committee shall be as specified in Schedule-III.

(6) The statement of the duty posts of the Service in various Ministries or Departments of the Government shall
be as specified in Schedule-1V.

4. Members of Service: (1) The following persons shall be members of the Service, namely :-

(a) existing officers of the Indian Statistical Service holding duty posts on regular basis or on lien in various grades
of the Service as on the date of commencement of these rules shall deemed to have been appointed to the duty
posts under these rules; and;
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(b) persons appointed to the duty posts under Rule 5.

2) A person referred to in clause (a) of sub-rule (1) shall continue to be a member of the Service in the appropriate
grade as applicable to him.

3) A person referred to in clause (b) of sub-rule (1) shall become a member of the Service in the appropriate grade
applicable to him from the date of his appointment under these rules.

@) The regular service of an officer referred to in sub-rule (1) in the respective corresponding grades, rendered
prior to the commencement of these rules, shall be counted as qualifying service for the purpose of seniority,
confirmation, promotion, Non-Functional Selection Grade and Non-Functional Upgradation.

5. Future maintenance of Service.- The duty posts in any of the grades specified in rule 3, shall be filled in the
following manner, namely:-

(a) Fifty per cent of the vacancies in Junior Time Scale shall be filled by direct recruitment through an open
competitive examination to be held by the Commission as specified in Schedule-I;

(b) Fifty per cent of the vacancies in the Junior Time Scale shall be filled by promotion from amongst officers
belonging to the Subordinate Statistical Service as specified in Schedule II;

(c) the appointments to the posts of Senior Time Scale and above (except for Non-Functional Selection Grade)
(Level-13) in the Service shall be made by promotion from amongst the officers in the next lower grade with
the minimum qualifying service as specified in Schedule-II and as recommended by the Departmental
Promotion Committees constituted in accordance with Schedule-III (Part-A);

(d) the placements of officers to Non-Functional Selection Grade shall be made on the basis of seniority as
specified in Schedule-II(A), subject to suitability on the recommendation of the Departmental Screening
Committee constituted for this purpose in accordance with Schedule-III (Part-C).

6. Non-Functional Upgradation.- (1) Non-Functional Upgradation shall be granted to the eligible officers in
various grades upto Higher Administrative Grade of the Service on the recommendations of the Departmental Screening
Committee, as specified in Part-C of Schedule-III:

provided that if any Indian Administrative Service officer of the State of Joint Cadre is posted at the Centre to a particular
grade carrying a specific level in the pay matrix, the officers belonging to batches of the Service that are senior by two
years or more and have not so far been promoted to that particular grade shall be granted the same grade on non-functional
basis from the date of posting of the Indian Administrative Service officer in that particular grade at the Centre, in terms
of the provisions of the Department of Personnel and Training, as amended from time to time.

(2) As prescribed in the orders and instructions issued in the matter by the Government, all the terms and conditions
including the prescribed eligibility criteria and promotional norms including “benchmark” for up-gradation to a particular
level of the Service, etc., shall have to be met at the time of screening for grant of higher pay-scale.

3) The “Batch” of the officers of the Service for determining their eligibility for grant of Non-Functional
Upgradation shall be as hereinafter provided, namely:-

(a) inrespect of the officers who have been directly recruited to the entry grade (Junior Time Scale) of the Service,
the Batch year shall be the year following the year in which competitive examination was held through which
they were appointed to the Service and in subsequent grades, the “Batch” shall remain the same provided the
officer is not superseded due to any reasons and in case an officer is superseded, the officer shall be considered
along with the “Batch” of the officers with whom his seniority is fixed;

(b) in respect of the officers who have been recruited to the entry grade (Junior Time Scale) of the Service by
promotion, the “Batch” shall be the batch of the directly recruited officers, with whom their seniority is clubbed
and in subsequent grades, the “Batch” shall remain the same provided the officer is not superseded due to any
reasons and in case an officer is superseded, the officer shall be considered along with the “Batch” of the
officers with whom his seniority is fixed.

7. Probation.- (1) Every officer appointed to the Service, either by direct recruitment or by promotion in Junior
Time Scale shall be on probation for a period of two years:

Provided that the Cadre Controlling Authority may extend the period of probation in accordance with the instructions
issued by the Government from time to time:

Provided further that any decision for extension of a probation period shall be taken ordinarily within eight weeks after
the expiry of the previous probationary period and shall also be communicated in writing to the concerned officer
together with reasons for so doing, within the said period.

2) On completion of the period of probation or any extension thereof, officer shall, if considered fit for
permanent appointment, be considered for confirmation, in terms of the orders of the Government issued from time to
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time, and on the basis of the recommendations of the Departmental Confirmation Committee constituted in accordance
with Schedule-III (Part B).

3) If, during the period of probation or any extension thereof, as the case may be, the Government is of the opinion
that an officer is not fit for permanent appointment, the Government may discharge or revert the officer to the post held
by him prior to his appointment in the Service, as the case may be.

@) During the period of probation, or any extension thereof, the candidate may be required by the Government
to undergo such courses of training and instructions and to pass such examinations and tests (including examination in
Hindi) as it may think fit, as a condition to satisfactory completion of probation.

(5) As regards to other matters relating to probation, the members of the Service shall be governed by the
instructions issued by the Government in this regard from time to time.

8. Seniority.- (1) The relative seniority of the members of the Service on commencement of these rules shall be
the relative seniority in their respective grades as determined before the date of commencement of these rules:

Provided that if the seniority of any member of the Service had not been determined before the commencement of these
rules, it shall be determined by the Government, in accordance with the general instructions on seniority issued by the
Government from time to time.

(2) The seniority of persons appointed to various grades of the Service on and after the date of commencement
of these rules shall be determined in accordance with the general orders or instructions on seniority issued by the
Government from time to time.

9. Other conditions of Service.- An officer appointed to the Service shall be liable to serve anywhere, in India
or abroad.
10. Disqualification.- No person,-

(a) who has entered into or contracted a marriage with a person having a spouse living; or

(b) who, having a spouse living, has entered into or contracted a marriage with any person, shall be eligible for
appointment to the Service:

Provided that the Government mays, if it is satisfied that such marriage is permissible under the personal law applicable
to such person and the other party to the marriage and there are other grounds for so doing, exempt any such person
from the operation of this rule.

11. Residuary matters.- The conditions of service of the members of the Service in respect of matters for which
no provision is made in these rules shall be the same as are applicable from time to time to officers of equivalent grade
of the Government.

12. Power to relax.- Where the Government is of the opinion that it is necessary or expedient so to do, it may, by
order and for reasons to be recorded in writing and in consultation with the Commission, relax any of the provisions of
these rules with respect to any class or category of persons.

13. Interpretation.- If any question relating to the interpretation of these rules arises, it shall be decided by the
Government.
14. Saving.- Nothing in these rules shall affect reservation, relaxation of age-limit and other concessions required

to be provided for the Scheduled Castes, the Scheduled Tribes, Other Backward Classes, Ex-servicemen and other special
categories of persons in accordance with the orders issued by the Government from time to time in this regard.

SCHEDULE-I
[See rules 3(3) and 5]

DIRECT RECRUITMENT THROUGH COMPETITIVE EXAMINATION TO JUNIOR TIME SCALE OF
THE SERVICE CONDUCTED BY UNION PUBLIC SERVICE COMMISSION

1. Direct recruitment to the posts of Junior Time Scale of the Service shall be made on the basis of the results of an
open competitive examination (hereafter in this Schedule referred to as “examination”) conducted by the
Commission.

2. Success in the examination confers no right for appointment, unless Government is satisfied, after conducting
enquiry, as may be considered necessary, that the candidate is suitable in all respects for appointment to the Service.
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3.

No candidate shall be appointed to the Service, who after such medical examination, as the Government may
prescribe, is not found to be in good mental or bodily health and free from any mental or physical defect likely to
interfere with the discharge of the duties of the Service.

Age limit.- A candidate must have attained the age of 21 years and must not have attained the age of 30 years on
the day as notified by the Commission during the year in which the examination is held.

Educational qualifications.- A candidate must have obtained-

(a) a Bachelor's degree in any discipline having at least three subjects or papers from any one or more of
the following streams, namely, Statistics or Mathematical Statistics or Applied Statistics, from a
recognised University or Institute.
or

(b) a Master's degree in Statistics or Mathematical Statistics or Applied Statistics from a recognised
University or Institute.

Note: A candidate who has appeared or intends to appear at such examination, the passing of which shall render
him eligible to appear at the examination may apply for admission to the examination and such a candidate may
be admitted to the examination, as otherwise eligible, but the admission shall be deemed to be provisional and
subject to cancellation if he does not produce the proof of having passed the examination as soon as possible and

in any case not later than two months after the commencement of the examination.

6. The decision of the Commission as to the eligibility or otherwise of a candidate for admission to the examination
shall be final and no candidate to whom a certificate of admission has not been issued by the Commission shall be
admitted to the examination.

SCHEDULE-II
[See rules 3(4) and 5]

The minimum qualifying service for appointment of officers on promotion to posts, in the various grades of Indian
Statistical Service

SI. | Name of the Method of Whether Field of selection and the minimum qualifying
No. | Grade recruitment promotion is service for promotion

on selection or

non-selection

basis

M B 3) @) )

1. | Apex By promotion Selection Officers of the Higher Administrative Grade Plus with

one year of regular service in the grade.

2. | Higher By promotion Selection Officers of the Higher Administrative Grade with one
Administrative year of regular service in the grade.

Grade Plus

3. | Higher By promotion Selection Officers of the Senior Administrative Grade with three
Administrative years regular service in the Grade or with twenty- five
Grade years regular service in Group A posts with one year

regular service should be in the Senior Administrative
Grade.

4. | Senior By promotion Selection Officers in the Junior Administrative Grade with eight
Administrative years regular service in the Grade inclusive of service,
Grade if any, rendered in the Non-Functional Selection Grade

or with seventeen years of regular service in Group A
posts inclusive of four years of regular service in the
Junior Administrative Grade (including service
rendered in the Non-Functional Selection Grade).
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SI. | Name of the Method of Whether Field of selection and the minimum qualifying
No. | Grade recruitment promotion is service for promotion
on selection or
non-selection
basis
) 2 (€) “ )
5. | Junior By promotion Selection Officers in the Senior Time Scale with five years
Administrative regular service in the grade.
Grade
6. | Senior Time By Promotion Selection Officers in the Junior Time Scale with four years
Scale regular service in the grade.
7. | Junior Time (i) Fifty per cent of | (i) Not (i) Through an open competitive examination
Scale the vacancies in the | applicable conducted by the Commission in the manner prescribed
Grade by direct in Schedule- 1.

recruitment; and

(ii) Fifty per cent of
the vacancies in the
Grade by
promotion.

(i1) Selection

(i1) By promotion from amongst officers belonging to
the Sub-ordinate Statistical Service of level 7 with five
years regular service in the grade.

Note: The eligibility service for promotion in respect of
belonging to the
Statistical Service in level 7 of the pay matrix holding
the post on regular basis as on the commencement of
these rules shall be three years.

existing officers Subordinate

Note 1: The inter-se seniority of officers in the Junior Time Scale cadre for promotion to Senior Time Scale is fixed in
terms of Department of Personnel and Training guidelines.

Note 2: Where juniors who have completed their qualifying or eligibility service are being considered for promotion,
their seniors shall also be considered provided they are not short of the requisite qualifying or eligibility service by more
than half of such qualifying or eligibility service or two years, whichever is less, and have successfully completed their
probation period for promotion to the next higher grade along with their juniors who have already completed such
qualifying or eligibility service.

SCHEDULE-II (A)

[See rules 3(4) and 5]
SI. No. Name of the Method of Whether Field of selection and the minimum
Grade recruitment promotion is on | qualifying service for promotion
selection or non-
selection basis
1) (2) 3) 4 &)
1. Non-Functional By placement on Non-selection Officers of the Junior Administrative
Selection Grade seniority basis Grade who have entered the fourteenth
subject to year of service as on the 1* January of
suitability. the year calculated from the year

following the year of examination on
the basis of which the member was
recruited.

or

Officers of the Junior Administrative
Grade who have entered the service
through promotion at the Junior Time




[\ II—8vE 3(i)] HTL T (ST ETLTI0T 31

Scale and have completed thirteen
years of regular service calculated
from the year in which the officer was
promoted to Group-A in the service on
the date of consideration of Non-
Functional Selection Grade

SCHEDULE-III
Part- A

[See rules 3(5) and 5]
Composition of Departmental Promotion Committee for considering the case of promotion in the Indian Statistical
Service.

SL Grade Composition of Departmental Promotion Committee
No.
(1 2 3
1. Promotion from Higher Administrative | 1. Chairman or Member, Union  Public : Chairman;
Grade Plus to Apex of the Indian Service Commission
Statistical Service. 2. Secretary, Ministry of Statistics and : Member;
Programme Implementation
3. Secretary, Ministry of Labour and : Member.
Employment
2. Promotion from Higher Administrative | 1. Chairman or Member, Union  Public : Chairman;
Grade to Higher Administrative Grade Service Commission
Plus of the Indian Statistical Service. 2. Secretary, Ministry of Statistics and : Member;

Programme Implementation
3. Principal Director General, Ministry of : Member.
Statistics and Programme Implementation

3. Promotion from Senior Administrative | 1. Chairman or Member, Union  Public : Chairman;
Grade to Higher Administrative Grade Service Commission
of the Indian Statistical Service. 2. Secretary, Ministry of Statistics and : Member;
Programme Implementation
3. Principal Director General, Ministry of : Member.
Statistics and Programme Implementation
4. Promotion from Junior Administrative | 1. Chairman or Member, Union  Public : Chairman;
Grade to Senior Administrative Grade Service Commission
of the Indian Statistical Service. 2. Secretary, Ministry of Statistics and : Member;
Programme Implementation
3. Principal Director General, Ministry of : Member;

Statistics and Programme Implementation

4. Senior Most Director General/ Principal
Statistical Adviser, Ministry of Statistics ~ : Member.
and Programme Implementation

5. Promotion from Senior Time Scale to | 1. Chairman or Member, Union  Public : Chairman;
Junior Administrative Grade of the Service Commission
Indian Statistical Service. 2. Secretary, Ministry of Statistics and : Member;
Programme Implementation
3. Principal Director General, Ministry of : Member;

Statistics and Programme Implementation

4. Additional Secretary or Joint Secretary or
equivalent, Department of Commerce, : Member.
Ministry of Commerce and Industry
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SL Grade Composition of Departmental Promotion Committee
No.
(D 2 3
6. Promotion from Junior Time Scale to | 1. Secretary, Ministry of Statistics and : Chairman;
Senior Time Scale of the Indian Programme Implementation
Statistical Service. 2. Principal Director General, Ministry of : Member;

Statistics and Programme Implementation
3. Director General/ Principal Statistical
Adpviser, Ministry of Statistics and : Member;
Programme Implementation
4. Joint Secretary or equivalent, Ministry of
Labour and Employment

: Member.
7. Promotion from Subordinate Statistical | 1. Chairman or Member, Union  Public : Chairman;
Service to Junior Time Scale (JTS) of Service Commission
Indian Statistical Service. 2. Secretary, Ministry of Statistics and : Member;
Programme Implementation
3. Director General/ Principal Statistical : Member;
Adpviser, Ministry of Statistics and
Programme Implementation
4. Additional Secretary or Joint Secretary or
equivalent, Department of Personnel and  : Member.

Training

Note: In above compositions, wherever applicable, Director General/ Principal Statistical Adviser, Ministry of Statistics
and Programme Implementation shall be nominated by the Secretary, Ministry of Statistics and Programme
Implementation.

Part- B
[See rule 7]

Composition of Departmental Confirmation Committee for considering the case of confirmation in the Indian Statistical
Service.

SL Grade Composition of Departmental Confirmation Committee
No.
(1 2 (@)
1. Confirmation at Junior Time Scale of | 1. Secretary, Ministry of Statistics and : Chairman;
Indian Statistical Service. Programme Implementation

2. Principal Director General, Ministry of  : Member;
Statistics and Programme
Implementation

3. Director General/ Principal Statistical : Member;
Adviser, Ministry of Statistics and
Programme Implementation

4. Joint Secretary or equivalent,
Department of Water Resources, River ~ : Member.
Development and Ganga Rejuvenation,
Ministry of Jal Shakti

Note: In above compositions, wherever applicable, Director General/ Principal Statistical Adviser, Ministry of Statistics
and Programme Implementation shall be nominated by the Secretary, Ministry of Statistics and Programme
Implementation.
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Part- C
[See rules 3(5), 5 and 6]

Composition of Departmental Screening Committee for considering the cases for grant of Non-Functional Upgradation/
Non-Functional Selection Grade in the Indian Statistical Service.

SL Grade Composition of Departmental Screening Committee
No.

(1) ) (3)

1. Appointment to the Non-Functional | 1. Secretary, Ministry of Statistics : Chairman;
Selection Grade of the Indian Statistical and Programme Implementation
Service

2. Principal Director General,
Ministry of Statistics and
Programme Implementation

: Member;

3. Director General/ Principal
Statistical Adviser, Ministry of
Statistics and Programme
Implementation

: Member;

4. Additional Secretary or equivalent,
Ministry of Agriculture and
Farmers Welfare
: Member.

2. Grant of Non-Functional Upgradation to | 1. Secretary, Ministry of Statistics : Chairman;
the grade up to and including Higher and Programme Implementation
Administrative Grade of the Indian

Statistical Service 2. Principal Director General,

Ministry of Statistics and
Programme Implementation

: Member;

3. Director General/ Principal : Member;
Statistical Adviser, Ministry of
Statistics and Programme
Implementation

4. Additional Secretary or equivalent, : Member.
Ministry of Agriculture and
Farmers Welfare

Note: In above compositions, wherever applicable, Director General/ Principal Statistical Adviser, Ministry of Statistics
and Programme Implementation shall be nominated by the Secretary, Ministry of Statistics and Programme
Implementation.
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SCHEDULE-IV
[See rule 3(6)]
STATEMENT OF DUTY POSTS FOR THE INDIAN STATISTICAL SERVICE

Sanctioned Posts in
]. sl$lelz¢q/2)2
No. Ministry or Department ? ? = é 5 é é, é, §
1 | Ministry of Agriculture and Farmers Welfare 1 4 6 6 5 22
) IC);)E;nission for Agricultural Costs and Prices, 1 1 1 1 4
(ii) Depqrtment of Agriculture and Farmers Welfare,
Delhi
(a) | Department Proper, Delhi | 1 2 1 2 7
®) giGrlt}:lcitorate of Economics and Statistics, 1 3 ) ) 3
© Special Data I?issemination Standard | | )
(SDDS), Delhi
(d) Mahalanobis‘National Crop Forecasting 1 1
Centre, Delhi
2 | Ministry of AYUSH, Delhi 1 2 1 4
Cabinet Secretariat, Delhi 1 1
4 | Ministry of Chemicals and Fertilizers 3 3 3 2 11
(i) | Department of Chemicals and Petrochemicals, Delhi 1 1 1 1 4
(i) | Department of Fertilizers, Delhi 1 1 1 1 4
(iii) | Department of Pharmaceuticals, Delhi 1 1 1 3
5 | Ministry of Civil Aviation 1 1 1 3
(i) | Ministry Proper, Delhi 1 1
(i1) | Directorate General of Civil Aviation, Delhi 1 1 2
6 | Ministry of Coal 1 1 1 3
(1) | Ministry Proper 1 1 1 3
7 | Ministry of Commerce and Industry 1 5 10 9 8 33
(1) | Department of Commerce Proper, Delhi 1 1 2 4
(i1) | Directorate General of Foreign Trade
(a) | Delhi 1 1 1 3
(b) | Mumbai 1 1
(iii) ];tlarzzg)crsat(elz) Céezrjllesril I(()lz) S{(;lt];mercial Intelligence and 1 5 5 5 5 18
(iv) | Office of Economic Adviser, Delhi 1 1 1 3
) ?reg:ie:,tr]gz?}tlifor Promotion of Industry and Internal 1 1 1 1 4
8 | Ministry of Communications 2 2 2
(i) | Department of Telecommunication, Delhi 1 1 1 3
(i1) | Department of Posts, Delhi 1 1 1
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Sanctioned Posts in
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No. Ministry or Department = ? = = 5 S é é, g
" O | v T w | w» =
15 (@] [95)
2. < < o =
= T B B I~ I
Ministry of Consumer Affairs, Food & Public
9 e 1 2 2 5
Distribution
(1) Department of Food and Public Distribution
(a) | Department Proper, Delhi 1 1 2
(b) | National Sugar Institute, Kanpur 1 1
(i) | Department of Consumer Affairs, Delhi 1 1 2
10 | Ministry of Cooperation, Delhi 1 1 1 3
11 | Ministry of Corporate Affairs 1 1 1 1 4
1) | Ministry Proper, Delhi 1 1 1 1 4
12 | Ministry of Culture 1 1 2
1) l Ministry Proper, Delhi 1 1 2
13 | Ministry of Defence 1 3 2 6
Army Statistical Organisation, Management
(i) | Information Systems Organisations (MISO), 1 1 2
Director General (DG) Infosys, Delhi
(i) | Directorate General Resettlement, Delhi 1 1
(iii) | Naval Headquarters, Sena Bhavan, Delhi 1 1
. Dte. of IT, Air Headquarters Computer Centre,
(iv) . 1 1
Delhi
) Directorate of Aerospace Safety, DG(I&S) Branch, | 1
Y) | Air HQ, New Delhi
14 M1n1§try of Development of North Eastern Region, 1 1 1 1 4
Delhi
15 | Ministry of Education 2 2 4 4 12
Q) Depa'rtment of School Education and Literacy, 1 1 ) ) 6
Delhi
(i) | Department of Higher Education, Delhi 1 1 2 2 6
Ministry of Electronics and Information Technology,
16 . 1 1
Delhi
17 | Ministry of Environment, Forest and Climate Change 1 2 2 1 1 7
(i) | Ministry Proper, Delhi 1 1 1 1 4
(i1) | Forest Survey of India (FSI), Dehradun 1 1 1 3
18 | Ministry of External Affairs, Delhi 1 1 2
19 | Ministry of Finance 5 8 12 1 26
(1) | Department of Economic Affairs, Delhi 1 1 2
(i) | Department of Financial Service, Delhi 1 1 1
(iii) | Department of Expenditure, Delhi 1 1 1
(iv) Department of Investment and Public Asset | 1
Management (DIPAM), Delhi
(v) | Department of Public Enterprises, Delhi 1 1 2
(vi) | Department of Revenue
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Sanctioned Posts in

Sl . S131%|3 22| 8].
No. Ministry or Department = : = = 5 3 o o g
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(a) | Department Proper, Delhi 1 1 2
(b) | Tax Research Unit, Delhi 1 2 3
(¢) | Financial Intelligence Unit-India, Delhi 2
Directorate General of Performance
(d) | Management and Central Board of Indirect 1 1 2 4
Taxes and Customs, Delhi
Office of Principal Directorate General of
(e) | Income Tax, (Admin and TPS), CBDT, 1 2 1 4
Delhi
20 | Ministry of Fisheries, Animal Husbandry and Dairying 2 3 14
(1) Department of Fisheries, Delhi 1 1 6
(ii) Depa.rtment of Animal Husbandry and Dairying, 1 ) ) 3 3
Delhi
21 | Ministry of Food Processing Industries, Delhi 1 1 1 3
22 | Ministry of Health and Family Welfare 1 7 14 36
(1) | Department of Health and Family Welfare, Delhi 1 5 15
(i) | Directorate General of Health Services (DGHS)
(a) | DGHS Hgrs., Delhi 1 1 2 4
(®) All India Institute of Hygiene and Public 1 1 )
Health, Kolkata
© National Centre for Disease Control, New | | )
Delhi
d) National Tuberculosis Institute (NTI), 1 | )
Bengaluru
© Central Bureau of Health and Intelligence
(CBHI)
i Delhi Headquarters 1 1 2 4
il Bengaluru 1 1
il Bhopal 1 1
v Jaipur 1 1
\% RHSTC, Mohali 1 1
vi Patna 1 1
vii Bhubaneswar 1 1
viii Lucknow 1 1
23 | Ministry of Heavy Industries, Delhi 1 2
24 | Ministry of Home Affairs 4 4 7 3 18
(i) | Registrar General of India (RGI), Delhi 2 3 3 11
(i1) | Intelligence Bureau (IB), Delhi 1 1 2
(iii) | National Crime Records Bureau (NCRB), Delhi 1 1 1
(iv) Integrated Control Room for Emergency Response ) 2
(ICR-ER), Disaster Management Division, Delhi
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25 | Ministry of Housing and Urban Affairs 1 2 2 6
i inistry Proper, Delhi
i Ministry Proper, Delhi 1 1 6
26 | Ministry of Jal Shakti 3 4 5 17
() Department of Water Resources, River
Development and Ganga Rejuvenation
(a) | Department Proper, Delhi 2 1 1
(b) | Central Water Commission, Delhi 2 1 5
© Central Water and Power Research Station, | | )
Pune
(d) | Central Ground Water Board, Faridabad 1 1
(i1) | Department of Drinking Water and Sanitation, Delhi 1 1
27 | Ministry of Labour and Employment 1 3 3 4 18
(1) | Ministry Proper, Delhi 1 1 1 2 7
(i1) | Directorate General of Employment, Delhi 1 1 1
(iii) Directorate General of Mines Safety, (DGMS), | | )
Dhanbad
(iv) | Labour Bureau
(a) | Kanpur 1 1
(b) | Kolkata 1 1
(¢) | Ahmedabad 1 1
d) | Chandigarh 1 1 1 3
g
28 | Ministry of Law and Justice 1 1 2
1) ‘ Department of Justice, Delhi 1 1 2
29 1(\1/\[/}2]81\/:3 of Micro Small and Medium Enterprises 2 3 5 6 16
i Ministry Proper, Delhi 1 2 1 4
ry rrop
(i1) | Office of Development Commissioner
(a) | Delhi Headquarters 1 1 1 5 8
(b) | Delhi Regional Office 1 1 2
(c) | Chennai 1 1
(d) | Mumbai 1 1
30 | Ministry of Mines 1 2 2 5
i Ministry Proper, Delhi 1 1 1 3
ry Frop
(i1) | Indian Bureau of Mines (IBM), Nagpur 1 1 2
31 | Ministry of Minority Affairs 1 1 2
(i) | Ministry Proper, Delhi 1 1 2
32 | National Commission for Scheduled Castes, Delhi 1 1
33 | Ministry of New and Renewable Energy, Delhi 1 3
34 | NITI Aayog 1 7 22
() | NITI Aayog, Delhi 1| 2 4 15
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Sanctioned Posts in
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No. Ministry or Department ? ? = é 5 é é é, ::'
(i) Development Monitoring and Evaluation Office 1 3 3 7
(DMEO), Delhi
35 | Ministry of Panchayati Raj, Delhi 1 1
36 | Ministry of Personnel, Public Grievances and Pensions 1 1 2
)] Department of Personnel and Training, Delhi 1 1 2
37 | Ministry of Petroleum and Natural Gas, Delhi 1 1 1 3
38 | Ministry of Ports, Shipping and Waterways, Delhi 1 1 1 3
39 | Ministry of Power, Delhi 1 1 2
40 | Ministry of Road Transport and Highways, Delhi 1 1 2
41 | Ministry of Rural Development 1 2 3 2 12
(i) | Department of Rural Development, Delhi | 1 2 1 9
(i) | Department of Land Resources, Delhi 1 1 1 3
42 | Ministry of Science and Technology 1 2 1 4
(i) | Department of Biotechnology, Delhi 1 1 2
(i) | Department of Science and Technology, Delhi 1 1 2
43 Mini§try of Skill Development and Entrepreneurship, 1 1 1 3
Delhi
44 | Ministry of Social Justice and Empowerment 2 1 2 2 7
() Bzﬁitirtment of Social Justice and Empowerment, 1 1 | 1 4
(ii) Dgpar.tm.ent of Empowerment of Persons with | | | 3
Disabilities, Delhi
45 | Ministry of Steel, Delhi 1 1 1 1 4
46 | Ministry of Textiles 1 1 2 4
(i) | Ministry Proper, Delhi 1 1 2
(i) | Development Commissioner (Handicrafts), Delhi 1 1
(iii) | Office of Textile Commissioner, Mumbai 1 1
47 | Ministry of Tourism 1 1 1 1 3 7
@) ‘ Department of Tourism, Delhi 1 1 1 1 7
48 | Ministry of Tribal Affairs, Delhi 1 1 1 3
49 | Ministry of Women and Child Development, Delhi 1 1 2 4 8
50 | Ministry of Youth Affairs and Sports 2 2 4
6)] Department of Sports, Delhi 1 1 2
(i1) Department of Youth Affairs, Delhi 1 1 2
51 | Ministry of Statistics and Programme Implementation 1 12 | 73 90 80 | 217 | 475
National Statistics Office (NSO) 1 12 | 73 90 80 | 217 | 475
1 Office of Chief Statistician of India 1 1
2 | Principal Director General 1
3 | Director General 2 2
4 Economic Statistics Division, Delhi 1 2 3 3 2 11
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5 National Accounts Division, Delhi 1 4 8 7 4 24
6 Price Statistics Division, Delhi 1 1 2 2 2 8
7 Social Statistics Division, Delhi 1 3 3 4 2 13
8 | Capacity Development Division 1* 1 4 5 1 12
@ | Keademy. Grester Notda L) 3 | 8
(b) | Training Unit, Delhi 1 1 1 3
9 lfig?sl;g:ln?(tjlfg ];1)nd International Cooperation 1% 2 3 3 2 1
(a) | Coordination Unit, Delhi 1 1 1
(b) | State Unit, Delhi 1 1 1 1 4
(c) | International Cooperation Unit, Delhi 1 1 1
10 I(A;(isnll)lll)lftlr;;:;l\;e Statistics and Policy Division 1 1 1 1 1 5
11 | Data Informatics and Innovation Division (DIID) 1* 2 2 2 10
(a) | DIID, Delhi 1 1 2 4
(®) gztlihficial Intelligence and Big Data Unit, 1 1 ) 1 5
12 | Programme Implementation Division 2 2
(a) | MPLADS, Delhi 1 1
(b) | IPMD, Delhi 1 1
13 Il}s;el?cl;:;l ;I;?tAnalySls Unit and Media and 1@ 2 ) 1 6
(a) Research and Analysis Unit, Delhi 2 1
(b) | Media and Publicity Unit, Delhi 2
14 National Statistical Commission Secretariat and 1 ) 3
ISI Unit, Delhi
15 | Survey Division 2 14 22 14 | 14 | 66
15.1 | Household Survey Division
(a) | Household Survey Division, Kolkata 1* 5 8 6 24
i Household Survey Unit, Nagpur 1 1 1 5
i. g;‘l‘;iﬁf Survey Unit, 1 2 11| s
15.2 | Enterprise Survey Division
(a) Enterprise Survey Division, Kolkata 1* 5 8 4 21
. Enterprise Survey Unit, Delhi 1 1 2
il. Enterprise Survey Unit, Giridih 1 1 2
| e e Lt IENEERE
16 | Field Operations Division 2 39 36 33 | 185 | 295
(a) | Headquarters, Delhi 1# 4 3 7 4 19
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(b) | Agriculture Statistics Wing, Faridabad 1 1 1 3
©) Coordination and Quality Control Division
(C&CQD)
1) C&QCD Hgrs., Delhi 13 1 2 2 2 8
(i) 70, Kolkata 1 1 1] 3
(iii) 70, Lucknow 1 1 1 3
(iv) 70, Jaipur 1 1 1| 3
) Z0, Bengaluru 1 1 1 3
(vi) Z0, Nagpur 1 1 1
(vii) 70, Guwahati 1 1 1 3
16.1 | Northern Zone (RO-9, SRO-21) 6 3 6 30 | 45
1 Jammu 1 1

1.1 Udhampur

2 Srinagar

9 | Chandigarh

2

1 1

1 2

2.1 Anantnag 1 1

2.2 Baramulla 1 1

3 Jaipur 1 1 2 4
3.1 Alwar 1 1

32 Sri Ganganagar 1 1

33 Kota 1 1

4 | Ajmer 1 1 2
4.1 Jodhpur 1 1

4.2 Udaipur 1 1

5 | Mohali 1 1 1 3
5.1 Ludhiana 1 1

52 Bhatinda 1 1

53 Faridkot 1 1

6 | Jalandhar 1 1 2
6.1 Amritsar 1 1

6.2 Hoshiarpur 1 1

7 | Shimla 1 1 1 3
7.1 Hamirpur 1 1

7.2 Dharamshala 1 1

7.3 Mandi 1 1
Delhi 1 1 1 3

1 3

1 1

9.1 Hisar
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9.2 Karnal 1 1
9.3 Faridabad 1 1
9.4 Ambala 1 1
9.5 Rohtak 1 1
16.2 | North East Zone (RO-9, SRO-4) 6 2 2 13 | 23
1 Itanagar (For Arunachal Pradesh) 1 1 2
2 | Kohima 1 2
3 Imphal (For Manipur and Nagaland) 1 1 2
4 | Shillong 1 1 2
41 | Tura N
5 | Agarthala (For Mizoram and Tripura) 1 1 2
6 | Guwahati 1 1 1 3
6.1 | silchar HE
7 | Dibrugarh 1 2
7.1 Jorhat 1 1
7.2 Tezpur 1 1
Gangtok 1 1 2
9 | Aizwal 1 2
16.3 East Zone (RO-8, SRO-20) 4 4 4 29 | 41
1 Muzaffarpur 1 2
1.1 Motihari 1 1
1.2 Darbhanga 1 1
1.3 Purnia 1 1
2 | Patna 1 1 2 4
2.1 Bhagalpur 1 1
2.2 Gaya 1 1
3 | Burdwan/ Bardhhaman 1 2
31 Bankura 1 1
32 Chinsurah 1 1
33 Medinipur/ Midnapur 1 1
4 | Malda 1 2
4.1 Behrampur 1 1
4.2 Siliguri 1 1
5 Kolkata 1 1 1 3
51 | Howrah 1|1
6 Sambalpur 1 2
6.1 ‘ Bhawanipatna 1 1
7 | Bhubaneswar 1 1 1 3
7.1 ‘ Baripada 1 1
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7.2 Cuttack 1 1
7.3 Brahmapur 1 1
Ranchi 1 1 1 3
8.1 Medininagar (previously
Daltonganj) ! 1
8.2 Dumka 1 1
8.3 Dhanbad 1 1
8.4 Jamshedpur 1 1
8.5 Hazaribagh 1 1
16.4 | South Zone (RO-12, SRO-30) 5 6 5 42 | 58
1 Hyderabad 1 1 1 3
1.1 Karimnagar 1 1
1.2 Nizamabad 1 1
1.3 Warangal 1 1
2 | Vijayawada 1 1 1 3
2.1 Vishakhapatnam 1 1
2.2 Kakinada 1 1
3 Cuddapah 1 2
3.1 Anantpur 1 1
32 Kurnool 1 1
33 Guntur 1 1
34 Nellore 1 1
4 | Port Blair 1 1
Coimbatore 1 2
5.1 Dharmapuri 1 1
52 Salem 1 1
53 Thrichirapally 1 1
6 | Chennai 1 1 1 3
6.1 Cuddalore 1 1
6.2 Puducherry 1 1
6.3 Vellore 1 1
7 | Madurai 1 2
7.1 Thanjavur 1 1
7.2 Tirunveli 1 1
7.3 Virudhnagar 1 1
8 Trivandrum 1 1 1 3
8.1 Kochi 1 1
8.2 Kollam 1 1
8.3 Kottayam 1 1
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9 | Kozhikode 1 1 2
9.1 Kannur 1 1
9.2 Palakkad 1 1
9.3 Thrissur 1 1
10 | Bengaluru 1 1 1 3
10.1 Mangalore 1 1
10.2 Mysore 1 1
10.3 Shivamogga 1 1
11 | Hubli 1 1 2
11.1 Belgaum/ Belagavi 1 1
11.2 Bellary 1 1
11.3 Kalaburgi/ Gulbarga 1 1
12 | Goa/ Panjim 1 1 2
16.5 | Central Zone (RO-8, SRO-22) 3 5 3 32 | 43
1 Dehradun 1 1 1 3
1.1 Almora 1 1
2 | Bareilly 1 1 2
2.1 Saharanpur 1 1
2.2 Moradabad 1 1
23 Sitapur 1 1
3 | Lucknow 1 1 2 4
3.1 Gonda 1 1
32 Fatehpur 1 1
33 Jhansi 1 1
34 Kanpur 1 1
4 | Allahabad/ Prayagraj 1 2 3
4.1 Gorakhpur 1 1
4.2 Azamgarh 1 1
43 Faizabad/ Ayodhya 1 1
4.4 Varanasi 1 1
5 Agra 1 1 2
5.1 Aligarh 1 1
52 Meerut 1 1
6 | Gwalior 1 1 2
6.1 Ratlam 1 1
6.2 Shivpuri 1 1
6.3 Ujjain 1 1
7 | Jabalpur 1 1 2
7.1 Rewa 1 1
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7.2 Sagar 1 1
8 | Bhopal 1 1 1 3
8.1 Chhindwara 1 1
8.2 Indore 1 1
8.3 Khandwa 1 1
16.6 | West Zone (RO-7, SRO-19) 3 4 3 27 | 37
1 Raipur 1 1 3
1.1 Durg 1 1
1.2 Ambikapur 1 1
1.3 Bilaspur 1 1
2 | Nagpur 1 2 3
2.1 Akola 1 1
2.2 Amravati 1 1
3 Pune 1 1 2
3.1 Kolhapur 1 1
32 Solapur 1 1
4 | Mumbai 1 1 1 3
4.1 Thane 1 1
5 | Aurangabad 1 1 2
5.1 Jalgaon 1 1
52 Nanded 1 1
53 Nashik 1 1
6 | Ahmedabad 1 1 1 3
6.1 Jamnagar 1 1
6.2 Rajkot 1 1
6.3 Bhavnagar 1 1
6.4 Surendranagar 1 1
7 | Vadodra 1 1 2
7.1 Nadiad 1 1
7.2 Surat 1 1
7.3 Mehsana 1 1
7.4 Valsad 1 1
41 | Reserve 70 | 70
Total 1 4 22 | 143 190 | 206 | 368 | 934
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* HAG level officer will oversee the offices under their respective Divisions.

@ SAG level officer will oversee the offices under their respective Divisions.

#*HAG level officer will oversee the offices (FOD Headquarter, Agriculture Statistics Wing and Regional Offices).
$ HAG level officer will oversee the offices (C&QCD Headquarter and Zonal Offices).

Note: The allocation of the above sanctioned posts is indicative and may be operated in a flexible manner, based on
administrative exigencies and suitability of officers.
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